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which i t  baa 1011c down du11 to our meas­
ures, 

Sbri IIJulsw.at Jba Asad I Is our 
planning i n  darkne11 ? I want to know 
whether Government have any .statistics 
with regard to this. 

Sb.rl A. C. Guha I How can I furnish 
statistics of the amount of smu11lins 
goinR up or down, We can only make 
some guess. We cannot have statiatict 
on these matters. We can make some 
intelligent guess or surmise. That I have 
in:1icated, that at the lndo-Pakhtan 
border at Attari there might have been 
some increase i n  smu11llng of gold. 

S11pera-1111tecl Ofllcen la the Central 
Govenun.ent 

•867. Slari Cb,uadak I Will the Minis- ' 
r�r of Home Aft'aln be plused to lay 
11 . statement on the Table showing: 

<a) the number of superannuated 
offic:rs at present (Ministry-wise) in 
the Central Government; 

(b) the main reason, for reappoint­
ing them (person-wise) after retire­
ment; 

(c) whether any attempt waa made 
to get suitable p�r· on, fro:n within or 
outside the. Government departments; 
and 

(d) how long these supei\nnuated 
officers are likely to continue in .office ? 

Th• � la tbe MmJMry of 
Home Uala(Sllrl Datar) 1 (a) Since 
last year .the  concurrenoe of the Minittry 
of Home Affairs is required only i n  the 
caac of Class I and Cla,s II officers other 
t ban Technical or· Scientific Officers. 
According to our rccorda 93 such officers 
who have attained the a,c of IU{'Crtn­
nuation arc at prtsent employed ro the 
Offices of the Central Government. 
Thia doea not indude information · relating 
to officers under the Railway Ministry 
or Claas II  Officers of the Indian Audit 
and Account1''Deptrtment. 

(b) to (d). A statement i1 laid on the 
Table. [S•• Appendix V, annell\lre No. 
31) 

Shri Chaadak I May I know whether 
It has become a rule · to appoint tuch 
superannuated officers or theae arc ex­
ception,? 

Shrl Datar : ;n:i�re can be no auch 
rule at �l. Ordinarily all 1u�rannuatcd 
officers have ·· to retire. But 1n .certain 
cas« where their scrv.iccs arc indispen­
sable or where aubstitutea cannot be pro­
perly found, either the Rervicca arc ex­
tended or re-employment is given. 

Sbri Chandak I Do these officcn 
enjoy the same facilities in respect of �y, 
houses, leave etc. as before retirement ? 

Sbri Detar I So far as extemion ia 
concerned, I would broadly HY th"t 
they continue to enjoy the benefits. S o  
far II re-employment i s  concerned, the 
matter depends upon thi: conditions thcu 
existing. 

Shrl Chattopadhyaya : J find that 
out of 93 superannuated officers rt'·t'm­
ployed by Gov�rnment, there are only 
two re-employed as a 'special case', one 
of whom happenR to be a Private St>crctary 
to the Minister of Education. May I 
know the reasons for the rt'-employmcnt 
of a retired person as Private Secretary 
as a 'special case.-', and what, if any, ia  the 
specialty of the case in question ? 

Shrl Datar I That particular cue 
depends upon the exercise of hla diacredon 
oy the Minister. · 

Sb.rl N. M. Ua,am I From the 
statement, I find that many who have 
attained tht' age of .. peraMuation have 
been appointed on compa1&ionate 1rc11nd1. 
May I know the facton that qualify 
theac Class I and II officer, for the visitation 
of comp111ion by Government ? 

Shri Datar I So far as these QOfflpal-'. 
sionate cases arc concerned, they arc 
mostly related to displaced penona. 
In some ca1c1, they did not .JIil an.Y pcnilon 
at all. Therefore, out of conaidcrationa 
hased on compaaaion, their 111rvice is ili­
ghtly extended or re-employment given. 

Shrl V, P, Nayar I I find from the 
statement that out of 93 officers, re­
employed after retirement, very few arc 
technical officcn, and in the column dc­
notina whether any inquiries have been 
made u rcprda the availabil ity of sui­
table aubltitutes I find the answer, with­
out exception, 'Ye11', •yes•. May I 
know what, if any, have been the 
stepa taken to find whether suitable candi­
dates can be had , especially in the cue 
of such common oflicett II income­
tax officers, conaervaton of foreatt and 
other non-tcchnie1l officcn ? 

Sbri Datar I All theae matters ne 
considered by the various Mini1tritt or 
departments. Circulars have been i,sued 
that, a, far as poadble, - thould not 
encounge either re-m,ployment or u­
tcmion. Only in exceptional caae, 1tt 
they ao re-cmployt'd or their M-rviccs 
are extended. 

Oplum Factory, Guipur 

•16', 811rt Blallwa Nath Roy I Will 
the Minitter of Flaaace be pleated to 
at.ate whether Govemmenl have any 
proposal under consideration for ud· 




